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SHRI A. G. KULKARNI: Sir,

when you have asked him to sit down,

he should not continue like this, All
this should not go on the records.

WY QAT ATH ARG qHAT
Aem 2§ avwe awA A g wAT
AW MEAR ART I FFA F AT
FER T &7 F)

SHRI A. G. KULKARNI: Sir, you

please order that what he has said
should all be expunged.

MR. CHAIRMAN: Mr. Rajnarain,
you have stated your point. Now sit
down. No more. I have given you
sufficient accommodation and you
have stated your point. Next Mr.
Bhandari.
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& U.P. on Water
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1475 Breach of Privilege

MR. CHAIRMAN: You haye now
mentioned what you wanted to men-
tion. Now Mr. Abid Ali,

SHRI A. P. JAIN (Uttar Pradesh):
Sir, I also noticed this news item
and I must say that I was greatly
perturbed. I . . .

MR. CHAIRMAN: I am sorry, [
had permitted him to mention jt, I
have made a rule that when I ~ive
permission to a Member to raise a
certain matter he can raise il and
then I do not allow any other Mem-
ber to rise and speak on it.

SHRI A. P. JAIN: §Sir, I have
given notice of a motion calling atten-
tion to this matter and . . .

MR. CHAIRMAN:
it.

1 shall lock info

SHRI A, P. JAIN: I am rising on
a point of procedure, Sir, there is
a method of raising such maltters and
that method is to give notice calling
attention to the particular matter. I
have already given a calling attention
notice and . . .

MR, CHAIRMAN: Yes. I say I
shall look into it. Now Mr. Abid Ali

RE ALLEGED BREACH OF PRI-
VILEGE BY SHRI A. P.
CHATTERJEE

SHR1 ABID ALI (Mnharashtra):
Sir, yesterday while speaking on the
Finance Bill, Shri A. P. Chatterjee
made certain statements about which
I have to say something in order to
invite your attention for you to take
appropriate action. .

& TeArmer (39 J]AW):
s, o o WETE o A7 areee
aa forar st 38 qT hEem TH fEAT )

MR. CHAIRMAN: Nothing more,
Mr. Rajnarain,

[RAJYA SABHA]

by Shri A. P,
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Chatterjee

St AW & WO FETE
fF o wfar sdFwa Eomar @
grm?

SHRI ABID ALI: Sir, the hon.
Member should sit down. I have beea

called by you, Sir, and I am on my
legs.

MR. CHAIRMAN: Please sit dowr,
Mr. Rajnarain.

ot et § fgm @ wr
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MR. CHAIRMAN: Mr. Rajnurain,
nothing more, You sit down.

SHRI RAJNARAIN: Why?

F §35 53 7

MR. CHAIRMAN: I have
Mr. Abid Ali to speak.

asked
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AN HON, MEMBER: When the
Chair is on its feet the Member should
sit down.

A TeATQEY ;. Y
ot vl o . T A% 91 qaEr o

MR. CHAIRMAN: Sit down Mr.
Rajnarain. 1 will not allow you.
When I stand you cannot stand up

Please sit down,

SHRI
order . . .

RAJNARAIN: Point of

MR. CHAIRMAN: I would like to
tell you when the Chairman s
standing you should git down. Wow,
Mr. Abid Al



